
-- 

i 
Act No. XXX11 1947 I b 

[PASSED BY THE INDIAN LEGISLATURE] 

Received the assent of the Governor General 01% the 18th April, 1947.) 
a c t  to make better provision for financing measures for- promo- 
& the welfare of: labour employed in the coal-mi* industry. 

~,&&;~:[*~bq! %,ct+- - 

$ion for financing $ 5, @: 
labour employed 

ousing and the provi- , -tat e l f5c ' ;~ !  

h. purposes to impose 0 a ii - - ( e  c*j L +  i '? k 

ilc & &  % \! t - t L a :  
It is hereby enacted as follows :- 

ailed the Coal Mines Labour Welfare Bhort title, 
axtent and 
oommenoemenf . 

e Central Govern- 
he official Gazette, a.ppoint. - 

2. In  this Act, unless there is anything repugnant in the subjeot Interpretation. 

(a) " Advisory Committee " meane the Advisory CommitQee 
onstitnted under ~ection 8 ; 

( b )  "Commissioner" means the Coal Mines Labour Welfare 
ommiwioner appointed under section 9, and includes any officer 

authorised in writing by the Commissioner bo exercise any of hh  
functions under this A d  ; 

(c) "Housing Board " means the Coal Mines ~ a b o u r  Houeing 
oard constitutad under sectiun 6 ; 

(d) "Fund=" means the Coal h e s  ~ a b o u ;  Housing and 
, 

eneral Welfare Fund oonstituted under section 4 ; 

(e) '"rescribed " means prescribed by rules made under thiu 
? 
i 

hail be levied and collected as a cess for theI&,,,8itioa and ool. 
d coke despatched leotion of duty. 
ot bss than four 
as may from time 
by notifmation in 

Central Government mey, by notification 
, exempt from liability to the duty any 

The duty levied under snb-section (I) shall, subject t o  
ccordance with rules made in this behalf, be collected. by 
ncies and in such manner as may be prescribed. 

I 

he proceeds of the duty levied under section. 3 &all ~,,1 ~i~~~ ~~b~~~ 
the collecting agencies into the Reservb Bank of Indig Housing w d  Gan- 
in the prescribed manner, and shall be credited to a eral ~ e l f a r r  F bod.  
'called the Coal Mhes Labour Housing and Gemrd' - 

Price anna 1 OT 1-4 d .  



2 Coal M,ines Labour Wetfare Fund [ACT XItxrt 

Welfare Fund, and apportioned under two separate accounts, to  
be called the housing account of the Fund and the general welfare I 
account of the Fund, in such manner as the Central Governmenti i 
from time to time may, by notification in the official Gazette, 
determine : 

--- - - - -Provided that there shall at  all times be credit&- -A 

(a) to  the housing account of the hncl ,  not lese 
than one anna and four pies, and 

(6) to the general welfare account of the h d ,  no$ 
more than four annas and eight pies,- % 

out of the duty collected under this Act on every ton of coal or coke. 1 
(2) There shall also be oredited to the housing aocount of the 4 

Fund- 1 
(a)  any grants made thereto by the Central 

Governmenti ; 
(b) rents, if any, realised from housing accommda- 

tion constructed out of such account ; 
(c) any other moneys reeeivedt by the Housing Board. 

Expendhrefrorn 5. (1) The cost of administering the 'Eund and the salaries - 
the Fund. end allowances, if any, of the Commissioner, Tnspectors, Welfare 

Officers and other staff appointed to supervise or carry out mea- 
m e s  financed from the Fund shall be defrayed out of the Fund, 
and shall be apportioned between and debited to %he housing 
account and the general welfare accouat in such manner as mqy 
be prescribed. 

(2) The Central Government may out of the general welfare 
account of the Fund pay annually grants-in-aid to such of the 
colliery owners as maintain to the satisfaction of the Commissioner 

\ dispensary services of the prescribed standard for the benefit of I 
labour employed in their oollieries, so however that the amount ! 
payable as grant-in-aid to the owner of a colliery shall not exoeed- 

(i) the amount of the duty a6 the rate of eight pies 
per to11 recovered in respect of coal or coke despatched 
from the ooKer;v less the proportionate cost of mreoovery, or 

(ii) the amount spent by the owner of the colliery 
in the maintenance of the dispensary 'service, as deter- 
mined by the Commissioner, 

whichever is less : 

Provided that no grant-in-aid shall be payable in reepect of 
any dispensary service maintained by the owner of the colliery 
if the amount expended thereon, as determined by the Com- 
missioner, is less than eighty rupees per mensem. 

(3) The balance of the moneys in the general welfare account 
of the Fund shall be applied by the Central Government to meet 

' 
expenditure incurred in connection with measures which are 
in the opinion of the Central Government necessary or expedient 
to promote the welfare of l a o u r  employed II the coal-mining 
industry. 

(4) Without prejudice to the generality of sub-section (3) 
tha moneys in the general weltare account of the h n d  may be 
utiIiseci to defray- 
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Coal M i ~ t e s  ~ a b o u i  Welfare Fund 3 
(a) the cost of measures for the benefit of labour 

' employud in the coal-mining industry direotod towards- 
(i) the improvement of public health and sanL 

tation, the prevention of disease, the provision of 
medical facilities and She *improvement of existing 
medical facilities, including the provision and m-ajr+e~,,. . 

' .-. 

. .  nance of &ape-ry-%ervices in collieries the owners 
of which do not receive grants-in-aid under ~ u b -  

vision of water-supplies, and faci- 

(iio the' proviaion and improvement of educa- 
bional facilities, 

(iv) the improvement of standards of living, inolu- 
ding nutrition, amelioration of socii~l oonditions, 
and the provision of recre'ational facilities, 

. . 
(v)'  the provision of transport to and from work ; 

(b )  the g a a t  to a Provigcial Government, a local 
tluthority or the owner, agent or manager of a coal mine 
of money in aid of my scheme approved by the Central 

. Government for any purpose for which moneys in the 
general welfare account of the Fund may be utilised, 

debitable to the 

(d) any other expenditure which the Central Govern- 
ment directs to be defrayed out of the moneyn in the . 
general welhre accou.rit of the Bund. . - 

(5) The '~entral. Government shall publish annually. in the 
official Gazette an estimate of receipts into and expenditure from 

of the Fund together with a statement 
t,s and a report of tho activities financed during +he 
r from the general welfare acoount of the  Fund, and. i I 

ent and'report to membem of 1 
! 
j 

account of the f i n d  shall be i 
1 

(b) the cost: of preparing schemes, and of acquiring 
referred to in clause 

(c) the grant, subject to the previous approv~l of 
the Central Government, to a Provincial Government, 
a local authority or the owner, agent or mamger -of a 
coal mine of money, in aid of any scheme approved by 
the Housing Board for the purposes referred to in c l a w  

, I 

\ 
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Coal Mines Labour Wekiare Fund [ACT XXXIL 

(e) any other expenditure which the Central Govem- 
ment direct& to be defrayed out of the moneys in the- 
homing account of the Fund. 

(7) In, February of each-year the Housing Board shall submit 
to the Central Government a statement in the prescribed form of 
the estimated receipts ",into and expenditure from tho housing 
acoount of the Fund for the ensuing financial year together with 
a report of the activities financed during the previous year from 
the housing account o i  tho Fund, and m y  at m y  time during the 

' 

ansuing Enanoial year submit to the Central Govgrnrnent a 
~upplementary statsmei~t and shall forward copies ~f such state- 
ments and report to membcrs of bhe Advisory Committee. 

(8) The Houshg Board shall comply with such directions as 
the Central Government may from time to time think fit to give 
in respect of expenditure from the housing account of the Fund. 

(9) The Housing Board may invesb moneys in the housing 
~,saoount of the Fund in securities of the Government of India or, 
with the previow approval of the Central Government, in other 
secuitieri. 

(10) The Housing Board shell cause to  be maintained mot 
books of acoount as may be presoribed and shall prepare in t h e  
prescribed rnmmer an annual statement of the accounts. 

(11) The Housing Board shall cause the housing account of the 
Fund to  be audited annually by s person qualified under the provi- 
sions of section 148 of the Indian Companies Act, 1913, t o  act as an 
auditor ot companies, and as soon as the said account has been 
budited the Housing Board shdl  forward copios thereof together 
withcopiesof the report of the auditor thereon to the Centrd 
Goversment and to members of the Advisory Committee. 

(12) Tf.6 Central Government shall have power to decide 
whether qny partioular e enditure is or is not debitable to the hous- 'f 

I 
ing aocount, or the genera welfare account, of the Fund, aad ite I 

decision shall be final. 1 
(13) Before incurring any expenditure from the Pund other I 

than expenditure of a mutine or urgent nature the Central Goo- j ernment or, as the oase may be the Xousing Board, shall consult 
the Advisory Committee. - 4 

4 

, 6. (1) The Central Government shall, by notifioation in the 
official Gazette, constitute a Coal Mines Labour Housing Board Do 
prepare and carry out, subjeot to the previous eppr0va.l of the 
Central Government, schemes, financed from the housing accoutlt of 
the Bund for the provision of suitable housing accommodation for 
labour employed in the coal-mining industry, and $5 carry out the  
other funotiom of the Hobsing Board under this Act. 

(2) The Commissioner shall be the chairman of the Housing 
Board, and the  other member8 thereof shall be appointed by the 
Central Government a i d  shall. be of such number and cshosen in suoh 
manner as may be prescribed. 

(3) The Housing Board shall be ra. body corporate by the name of 
the Coal Mines Labour Housing Board, having perpetual suoaossion 
and a common seal, with power to acquire property both 
movable and immovti,ble, and shall by the said name sue and be sued. 

(4) No aot done by the Housing Board shall be called in question 
on th3 ground merely of the existence of any vaoanoy in,. or defect 
in the oonstitution of, the Housing Board. 
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I,. 7. ( I )  The occupation by any person of any housing accommoda- Pmvisiom regard- - tion provided out of the housing account of the Fund shall be :%",= amom- 
$ subject to compliance by that person a t  all times with such condi- 
2 tions relating to his occupation of such accommodation as may 

be prescribed. 
(2)  Before any person occupies any such aocommodation he 

-.slgAl be furnished with a copy of the conditions referred to in sub- 
.section (I), and if he so desires the said conditions shall be read over 
to  him in a language which he understands ; and the Housing Board 

&shall cause to be pyblished in such manner as it thinks best adap- 
g t e d  for informing the persons concerned any changes which may 
"from timo to time be made in the said conditions. 

- (3) If, in the opinion of the Housing Board, any person in occu- 
$ pation of any such accommodation fails or ceases to comply with any 
1;of the conditions referred to in sub-section ( l ) ,  it may, by notice 

in writing, require him to vacate the accommodatio~l on or before 
% such date, not b e i ~ g  less than thirty days after the service of the 

notice, as may be specified in the notice ; and the occupation of such 
P accommodation by such person or my dependent of his after the date 
~ Y S O  specified shall be unlawful, and such person or dependent may be 
~~Bvicted accordingly by due process of law from such accommoda- 
i* tion. 

(4) There shall be p'ayable in respect of the occupation of any such 
& tlccommodat~ion as aforesaid rent a t  such rate as may be prescri- 

bed : 
Provided that the Housing Board may remit, subjeot to com- 

i- pliance at all times with the conditions referred to in sub-section ( I ) ,  
keither the whole or any part of the prescribed rent 
@ 
p Provided further that where, in the case of any person wbo is by 
$ virtue of a remission under Ghe first proviso paying either no rent 
k-or a reduced rent, the Housing Board has reason to believe that such 
H. person has contravened any of the said gorrditions, it j may by notice 

I &:in writing require such person to pay, with effect on and after the 
&expiry of seven days from the service of the notice, rent for the 

aocommodation occupied by him a t  the full prescribed rate. 
6, 
G 

(6) All rent payableinrespect of the occupation of such accommo- 
p* dation as aforesaid, whether at  the full prescribed rate or at  a lesser 
'"rate, shall be recoverable as an arrear of land revenue. k 
k 8. (I) The ~ e n t r a l  Government shall, by notification in the 0%- $,"$=teeb. 
9- cia1 Gazette, constitute an Advisory Committee, to advise on matters 
@ which the Ceiitral Government or the Housing Board is required 

, &by this Act to consult the Committee and on any other matters 
Farising out of the adminiatration of this Act which the Central 

~overnment may refer to i t  for advice. 
*-> 

$ (2) The member8 of the Advisory Comiriittee shall be appointed 
by the Central Government and shall be of such number and chosen 
in such manner as may be prescribed : $ 

F Frovided that the Advisory Committee shall include an equal 
number of inembers representing Governmenf, the owners of coal 
mines and workmen employed inthecod-minirg industry, and that 

8 a t  least, one member off he Advisory Committee shall be a woman. 

(3) The chairman of the Advisory Committee shall be an 
&officer of the Central Government appointed by the Central Govern 
k m t .  k- - 
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Appointment end m,B. (I) The Centrnl Government may appoint a Coal Mine 
@wers_of ofioem- Labour Welfare Commisvioner and such number of Inspectors Wel- 

fare Officers and other sbaff as it thinks fit to supervise and oarry 
out moasures financod from the f i n d .  

? -- - (2) Any person so appointed shall be deemed t o  be a public ser- 
X L V  of 1860. vant within the meaning of section 21 of the Indian Penal Code. 

(3) The Commissioner or any Inspector or Welfare' Officer may, 
with such assistance, if any, as he thinks fit, enter a t  all reasonable 
times any place which he considers i t  necessary to enter for the 
purpose of supervising or carrying out the measures financed from 
the Fund, and may do therein anything necessary for the proper 

- discharge of his duties. 

Power to meke 10. (1)  The Central Government may, by notification in the offi- 
mlee. cia1 Gazette, and subject to the condition of provious publication, 

make rules to carry into effect the purposes of this Act. 

(2) Without prejudice to the generality of the  foregoing power, 
rules made under this sect io~~ may provide for- 

(i) the manner in which the duty levied under sub- 
section (I) of section 3 shall be collected, the persons 
who shall be liable to make the payments, the making 
of refunds, remissions and recoveries, the deduction by 
collecting agencies of a percentage of the realizationg 
to  oover the cost of collection, and the procedure to be 
followed in remitting the proceeds to the Reserve Bank 
of India ; 

(ii) the composition of the Housing Board, the 
panner in which its members shall be chosen, the term 

. of office of its members, the allowances if any payable 
to  them and the manner in which the Housing Board 
shall conduct its business, including the number of mem- 
bers neaessary to form a quorum a t  a meeting thereof ; 

(iii) the books of account to be maintained by the 
Housing Board, and the form of its financial estimates 
and statements of account ; 

(iv) the composition of the Advisory Committee, 
the manner in which its members shall be chosen, 
the term of office of its members, the allowances if any 
payable to them and the manner in which the Advi- 
sory Committee shall conduct its business ; 

(or) the apportionment between the housing 
aocount and the general welfare account of the Fund of 
the experiditurn on the administration of the Fund wid - 
on the salaries and allowances of the Commissioner, 
Inspectors, Welfare Officers and other staff employed 
for the purposes of this Act ; 

- (vi) the standard of dispensary service to be pro- 
vided by owners of collieries for the purpoyes of sub- 
section (2) of section 5,  and the inspectios a-td supervi- 
sion of the dispensaries and other places a t  which such 
fie~vices are provided ; 
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(vii) the application by owners of collieries for 
grants-in-aid, the authority to  whom and the manner 
in which such applications shall be made and the parti- 
culars to be specified in such applications ; 

(viii) the manner in which dispensary services may p 
BF 

- be provided by the Central Government; 

~i (ix) the condition8 governing the grant of money 
@ * from the general welfare aocounb of the f i n d  to a Pro- 

vincial Government, a local authority or the owner, \ - 
P agent or manager of a coal mine ; 8 
=& ( x )  the rate of rent for housing accommodation pro. 
p 
& vided out of the housing account of the Fund ; 
I& 

$. 
(xi) the conditions of service and the duties of 

L Inspectors, Welfare Officers and other officers appointed 
p*~ to supervise or carry out measures financed from the Fund 

(xii) the duties and-functions of the Commissioner ; 

L (xiii) the furnishing by owners, agents or managers 
8 of coal mines of statistical or other information, and 

the punishment by fine not exceeding two hundred rupee t of failure to comply with the requirements of any rules 
bh made under this clause ; g, 
I (xiv) any, other matter which under this Act is to 
5- be or may be prescribed. g 

11. (1) The Coal Mines Labour Welfare Fund Ordimnoe, Repeel of Or?. 
1944, is hereby repealed. VII of 1%. 

I - (2) For the avoidance of doubts i t  is hereby declared that the 
$: provisions of section 6 of the &neraI Clauses Act, 1897, shall apply x ,,f 1897. 
& t o  the repeal effected by this section. 
L (3) Any balance remaining in the Fund constituted uAder 
i- the aforesaid Ordinance shall be credited to the Fund constituted 
i; under this Act, and shall be apportioned between the housing 

account and the general welfare amount of such Fund in such Z* F< manner nq f he Central Government map determine. 
r 
F? 


